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CENTRAL AD#IN BIRATIVE TR IBUNAL -
2 JCDHPUR BENCH, JUDHPUR.
bate of Order 323.,03.,2001
ORLGINAL APPLICATION NO. 334/1999,.
Yogendra Pal Singh son of shri Ghurelal aged about
43 years, resident of C/0 fection Engineer (works)
Near Patrlika Colony, Bhagat-Ki-Kothi, Jodhpur. at
present enployed ou the post of HLC in the office
of Dy. Chief Engineer ( Coustruction-I ), Horthern
Rallway, Jodhpur.
S | eso BPPLICANT .,
A vERS US

1. Unicn of India through General #Hanager, Northern
Xallyay, Baroda House, hew Delhi,

2. Divisional Rallway Manager, morthern Railway,
Anbbala Dilvision, Ambala.

Deputy Chief Engineer ( Construction-l ) i‘;éorthern
Railway, Jodhpur.

Chief Administrative QOfficer (Comstruction),
Kashmiri Gate, Delhis6, mworthern Rallway.

eee RESPONDENTS,

Mr. J. K. Kaushik, counsel for the applicant.
mr, Kamal Dave, counsel for the respondents.

ClRarl

Hon'ble Mr, A. K. Hisra, Judicisl Member.
Hon'ble xr, Gopal &ingh, Administrative wveuwber,

=3 CR DER
M (per Hon'ble Mr. Gopal &ingh )
In this application under Section 19 of the

Administrative Tribunals Act, 1985, the applicant
Yogendra Pal & ingh has préyed for quashing the
impugned order dated 30.07.1999 and for a direction
to the respondents to consider the absorption/regularie.
sation of the applicant on the post of MCC in Group-C,
in the pay scale of Ks. 950-1500, i terms of Northern
Railway Headquarter letter dated 11/15 February 1991
( annexure h-4) and Rallway Board's letter dated
09.04.1997 { annexure a-5 ) with all consequential
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benafits .,

2. applicant’s case ié that he was initially
appointed as Khalasi in the Construction érganisatian
- | in ambala Division., His liem has been fixed in

Ambala Division on the post of Works Khalasi. The

servicey of the applicant were utilised on the post

of MCC, in the pay scale of Rs, 350«1500 vide res-
hk?; ‘ pondents letter dated 18.02.1994 andfﬁés been
continuing on the 8ald post sihce then. The apolicant
has, therefore;sought #® regularisation on Group-C
post, in terms of Northern Rallway Headguarter-ietter
dated 11/15 February 1991 and Raiiway Board & letter
dated 09.04.1997, The appliéant had apprOa;hed the
respondents Lor regularisation of his service aa the
post of MCC, however, the respondents have orderéd
his reversion vidge letter dated 09.11.1999 ( Annexure A-1)

Feeling aggrieved, the applicant has filed this

3. In terms of our order dated 22.11.1999, the Resw
.peudents  gere directed not to deimotes/relieve the
applicant in pursuance of order dated 09.11.1999

( Annexure a-1 ), if he has not already been

1 relieved/demoted .

4., Notices were issued to the respondents and they

have>filéd their reply.

5. We have heard the learned counsel for the parties

and perused the recorcs 0of the case carefullye.

6. The question of regularisation of casual labouxs
directly on a Group-C post as$ also the Rallway Board's
cireular dated (09,04.1997 had come up for cousideration

before the Full Bench at Jalpur, in O.a. No. 57/1996,
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v,

Aslam Khan ve. U.0.1. & 0Ors. decided o 30.,10.2000.

[

The Full Bench in this order dated 30.10.2000 has
held that a person directly engaged on Group-C post
would not be entitled to be regularised on Group-C
post dirsctly, but would be liable to be regularised
in the Feeder Cadre in Group=-p ,0st only. Thus,the
-applicant " -.cannot be extended the -benefit of Railway

Board's circular dated (09.04.1997.
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any werit in this application and the saime deserves

In the light of above discussion, we do not find

to be dismisged.

8, The O.A. is accordingly dismissed with no order

as to costs,
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( GOPAL SINGH ) ( A. Ko #ISRA )
Admn . Member Judl. pember






